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MESSAGES FROM THE LOK SABHA 

(I)  The Appropriation BiH, 1983 (H) Th* 
Appropriation (No.   2)    Bill, 1983 

SECRETARY-GENERAL: Sir, I have to report 
to the House the following message^ received from 
the Lok Sabha, signed by the Secretary of the Lok 
Sabha: 

(I) 
"In accordance with the provisions Qf Rule 96 

of the-Rules, of Procedure and Conduct of 
Business in Lok Sabhaj I am dire-te^ to enclose 
herewith the Appropriation Bill, 1983, as passed 
by Lok Sabha ar its sitting held on the 19th 
March, 1983. 

The Speaker ha9 certified that this Bill is a 
Money Bill within the meaning of article 110 of 
the Constitution of India." 

(ID 
"In accordance with the provi-siong of Rule 96 

of the Rules of Procedure and Conduct of 
Business in Lok Sabha, I am directed to enclose 
herewith the Appropriation (No. 2) Bill, 1983, as 
passed by Lok Sabha at its sitting held on the 
19th March,  1983. 

The Speaker has certified that this BiH is a 
Money Bill within the meaning of artic'g 110 of 
the Constitution of India." 
Sir, I lay a copy of each of the Billg on the Table. 

REFERENCE    TO    THE    NON-PAY. MENT 
OF DUES TO CANE-GROWERS IN U.P. 

MR DEPUTY CHAIRMAN: Now we take UP 
the Calling Attenlion motion. 
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it is in a mess.  It is a den of inefficiency and  
corruption. REFERENCE TO THE ALLEGED

WASTEFUL  EXPENDITURE  BY 
C.P.W.D.     IN M PS.  FLATS  at 

SOUTH AVENUE 


